
OP EN COURT 

• 

CENTRAL ADM INISTRAT IVE TRIBUNAL, 
A LLAHA BAD BENCH , 

A LLAHA BAD . 

Dated : Allah bad this 13th day of Nov .1096. 

Coram : Hon. Mr. S. Das Gupta, Member—A 
Hon ,i1r_v 	. L. VermaMamba r— J 

Civil Misc . Contempt Application No .199 of 1994 

Shyam Bahadur Singh son of Sura j Pal Singh, 
Res ident of 319/E, G.R.F. Colony, 
Leader Road, Allahabad. 

Versus 

Sh r i An irr 	KU713r Ja in , D iy is io na 1Ra ilway 
Manager, Northern Railway, Allaha bad . 

(C/R Sri A .K.Gaur ) 

IN 

Or iclina 1 Apr 1 icat ion No 173C of 1993 . 

Shyam Bahadur Singh 	Applicant. 

Vs .  

Union of India and others ...Re spondents 

ORDER (Jra I) 

( By Hon Mr. S. Das Gupta, Mamba r —A ) 

This contempt application was filed  

alleging  non—cornpIiance with the direction 

contained in the order dated 6.12.1903 by 

which a bench of the Tribunal had disposed 

of 0 .A .No .173C of 1993. 

App 1 i cant 

(C/S Sri S.C.Tripathi, P. Sri MK 'ipadhyay) 

.RP sron lent 



.2 • 

2. 	
It arrears from the order passed by tlee 

Tribunal that the 0.1. was disposed of in limine 

w
ithout issuing any notice to the respondents. 

The direction to the respondents 'vas to consider 

a representat ion of the applicant, and to dispose 

of the same by a reasoned and speaking order. 

3. 	
It has been settled by the Hon I ble 

Supreme Court in a recent decision that no 

substantive direction can be issued without 

iv ing an opportunity to the respondents to 

file a reply. Also in case of Rikhi Ram a 

Full bench of the Tribunal has held that t;iae 
	a 

substant ive direction A-
issued to the respondents 

without obta thing the reply, such a decision 

can be suo—moto reviewed and reca lied, in case 

any contempt precedding has been initiated 

for non—compliance with such direction. 

4 , 	It is clear that the order dated 6.12.1903 

passed by the Tribunal was in limine without 

issuing not ice to the respondents. 

5. 	
In view of this, this order can be suo—rnoto 

reviewed and recalled. In any case the respondents 

have filed a counter reply in which it has been 

specifically averred that the Tribunal's direction 

has been complied with by considering and 

d isposing ofthe representat ion of the applicant 

by reasoned order dated 12.1.1006 . A copy of tt) 

the aforesaid order has also been annexed to the 
!ft• 

counter—reply. This order arrears to b speaking 

I 
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and reasoned. 	
are , there fore , .sat isf Ted that 

direct ion of the Tribunal has been substant Tally 

complied with T 	
—Aff idav it here is no Re • jo ind r  

file 3 by the applicant 
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6 	
In view of the forego ing, the contempt 

proceedings are drocred . The not ice issued to 

the respondent is discharged. 

MEM f3ER (A ) 
NIEIABLiR(J) 

(Panda y )  


